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the All-India service*, but only 29 of 
them have been (elected till now. In 
spite of the fact that many others pass
ed the written examination, they have 
not been selected' arjd these posts are 
left vacant.  What is the reason for 
this?

Shri Swaraa Singh: For this parti
cular year about which the hon. mem
ber is asking, I do not have the figures.
If notice ig given, I will collect them. 
But even those candidates who qualify 
themselves for the reserved posts have 
to attain certain minimum standards.

jndo-AMcan Joint Ventures

*428. Shri D. C. Sharma: Will the 
Minister of External Affairs be pleased 
to state:

(a) whether possibilities of starting 
Indo-African joint ventures  with a 
view to improving  relations  with 
African countries have been explored'.

(b) whether the problem of Indian 
settlers has been discussed with the 
African Governments; and

(c) if so, the outcome thereof?

The Deputy Minister ia the Ministry
of Krtwmal Affairs (Shri Swendra 
Pal SlMfe):  (a) Yes. Sir.

(b)  and (c). Problems relating to 
persons of Indian origin have been 
taken up with the governments con
cerned in all appropriate cases. These 
approaches have yielded some success.

Shri D. C. Sharma: When the hon. 
Minister talks of Indo-African joint 
ventures, to what countries is he refer
ring—Kenya,  Tanganyika  Uganda, 
Nigeria, Kthopia and other countries?

Shri Surendra Pal Singh: Thor? are 
n number of countries. I can read 
out the list of names—Nigeria, Etho- 
pia, Uganda, Zambia, Kenya, Libya 
and Tanzania.

Shri D. C. Sharma: May 1 know in 
what particular field these Indo-Afri
can joint ventures have startefl and', 
when they will be completed?  Are 
they still in the blue-print stage or 
have they got going?

Hkrl Surendra Pal Singh: In all there, 
are about 23 joint ventures *n the

African continent. The fields In which 
we are collaborating are numerous— 
engineering goods,  textiles,  pencil 
factories, razor  blade  manufacture, 
woollen textiles, clock assembly, sugar 
manufacture, enamel manufacture and 
so on and so forth.  Many of these 
projects have already been completed 
and some of them are in operation. 
The report that we have received so 
far is that some of them have done 
extremely well.

Shri Swell: Is the Government aware 
that much of the strained  relations 
between the people of India or the 
people of Indian origin and the local 
population in many of the African 
countries is, because of their racial 
snobbishness that  Indians  generally 
display----

Shri D. C. Sharma: I object to this 
word. Indians do not have snobbish
ness.

Shri Swell: Sir, I have the right to 
use any language in this House  as 
long as it is parliamentary.  It is for 
the Minister and his Government to 
disprove what I say.  I am asking 
a question to the hon. Minister. Shri 
Sharma should not think himself that 
he is a member of the Treasury Ben
ches.

Shri D. C Sharma: I can never be a 
member of the Treasury Benches, but 
[ object lo the words "racial snobbish
ness”.

Shri Swell: He is too old in any 
case to be included in the Treasury 
Benches (interruption). What I want 
to know is whether it is a-<fact that 
the strained relationship of the people 
of India or Indian origin with  the 
people 0f many of the African count
ries is because of a certain  racial 
snobbishness that the people of India 
or Indian origin display In their deal
ings with the Africans. If the Govern
ment is aware of that I would like to
know___

Mr. Speaker:  You have put the
question.  Let the Minister  answer. 
You need hot go o>n explaining ymr 
question.
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le, what steps Government have been 
taking to get the people of lUtt* or 
Indian origin to behav* thamsefos 
M  get the goodwill ana ooofldane* 
of the African people?

Hr| niwjlw ral Singh: Tbii much 
It a fact that moat of the government* 
of the newly independent African 
countries do not feel v»ry  faappy 
•tout the attitude of the Indian «am- 
munity there,  their main criticism 
is  that  they  have  not  been 
■Ml to assimilate themselves with 
the  life  ifattw  and  co-operate 
generally. Bat it is not correct to say 
that the ground* for unhappy relation
ship are racial snobMshness of Indian 
Community or anything of that sort. 
The only thing is that they have failed 
to co-operate with the local  people 
there in the development of  their 
eoontry and they have been accused 
of being there with mercenary inter
ests. As tar as the second part of the 
question is concerned, the Government 
of India have always been telling the 
people of Indian origin in  African 
countries that It is in their own in
terest to whole-heartedly  co-operate 
with the people of the countries of 
tbeir adoption and they should not do 
anything which shall impair or mar 
their relationship with the local popu
lation.
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1M Ismfct gal  Sir, it 1*
tvtil out countries Uke Tanzania sod 
KMya aft  £Maip bringing fttth 
eertain enactment* to regulate the stay 
of non-citizans of those countries. But 
we have been assured that none of 
those measures is actually  discrimi
natory.  They are not meant against 
the people of Indian origin only. They 
apply to all foreign nationals in tbbse 
countries. As regards giving facilities 
or rehabilitation aartwtitnfrt to those 
who come back to India, It has MW 
stated before that there is no bar on 
their coming bade to India if  thfey 
people eome of their own violation. 
As for rehabilitation help, the question 
does not arise because they have not 
come back as destitutes.  If such  a 
contingency does arise In future,  it 
will be considered.
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Shri Snrendn Fal Singh: There are
• few basic principles for these Joint 
ventures.  One  that the  Indian 
collaborator or Indian partner should 
not hold majority shares. I think the 
maximum shares that an Indian colla
borator can have is about 48 per cent 
so that his African counterpart will 
have a controlling hand. The second 
principle is that India’s participation 
would only be to the extent of si4>()ly* 
lag technical know-how and no export 
at Indian capital is allowed. They tan 
export capital goods, like manufacture 
ing machinery, from here  but  no 
capital can be exported. These are 
the bade principle.
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Shrimaii gucheta Kripalani:  Is it
not a fact that wherever the Indians 
are settled in Africa they have con
tributed considerably to the economic 
and commercial development of that 
area, but today a  policy is  being 
followed which is discriminatory?

Shri Snrendm Pal Singh: The policy 
of the African countries, as I  have 
just now said, is not to squeeze these 
people out  It is true that  these 
people have contributed to the deve
lopment of those countries but the 
comp’aint of the Africans is that these 
people have made money in  those 
countries in trade and commerce and 
now they are not prepared to Invest 
their money there for  development 
purposes.

Shri Jyotinnoy Bara: Is the Govern
ment aware of the total value  of 
Indian assets that the Indians own in 
African countries; If a®, 'what is the 
total amount?

Shri gnretidra Pal Singh:  I have 
no .Information on that point.
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Kz-LNJL Pummel

*429. Shri BhMat Singh Chanbaxu 
Shri Sharda Nand:
Shri J. B. Singh:
Shd Huluun Chand Katfewafe 
Shri Onkar Singh:

Will the Minister of Defence  be 
pleased to refer to the reply given 
to Starred Question No. 226 On the 
3rd April, 1967 and state:

(b) if so, the decision taken in the 
ing the forfeited pay and allowanoaa 
of the Ex-I.N.A. personnel has ainae 
been considered;

(b) if so, the decision taken in th« 
matter; and

(c) if the reply to part (a) above be 
in the negative, the reasons for the 
dealy?

The Minister of  Defence  (Shri 
Swaran Singh):  (a)  and (b). Tha
matter is still under consideration. -

(c)  It has not been possible to take 
a decision so far, due to the necessity 
for a very thorough  and  detailed 
examination of the matter.
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“The matter is under considera
tion.  Early  decision will  be 
taken.”
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andi allowance ang nô, to th* r OTA 
Fund. .1 do notiknow whtn thii Iwi 
was collected. . .  ..,




